'CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

Q«As 482/93

Thuxrsday, the tenth day ef February, 1994

~

MR+ Neo DHARMADAN MEMBER (JULIC IAL)
MR» S» KASIPANGIAN MEMBER (ADMINISTRATIVE)

1. valsala Haridas w/o-G.k. Karidas
B4{(4) Telecome. Quarters,xallepullx PJ0.
Palghat=5

2+ Sulikha K.X. d/0 KeA. Khadir
Aged 36 years, Kudilil House,
South Vvellaripilli ».0. .
Sreemeolanagaram,Aluva

3¢ Umayamma M., d/0 P.B. Panicker
Telecome Assistant,0ffice of the
Telecom District Manager,Kottayam
Kottayam-686 006

‘4e Prasanna M. Nair w/o SeN.M. Nair
Telecom Office Assistant,0ffice of
the Telecom bistrict Menager,Kotayam
Chandriemangalam,Amalagiri,Kotsayam Applicats -

By Advocate Mr. M.R.Ra&jendran Nair
VS

1. Union of India represented by Secretary
to Government,ministry of Communlcatlons
New Leihi :

2« The €Chairman, Telecom Commission,
New Delhi

3. Chilef General Manager,Telecom. .
- Kerala cirecle,Trivandrum . . Respondents

By Mr. Mathew G. Vadakkel,ACGSC
e

OR _DHzE-R

Ne DHARMA?AN _

Léarneéceuasel fer‘applicants sdbmit;gd that
simiiar issue Qas cgnside;ed by this Tribuaalvin OBe
192/93. hence this application can be @isgosed of
following the same judgmente. The eperative.portion
of the judgment is extracted belows

wThe learned counsel for the respondents
.produced before us the judgment of the
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Principal Bench in QeA. 140/93 (Ranbir Singh
Sodhi Ve Union of India & otlers). The questien
raised by the applicant in this case has been
considered in that case and dxsm;ssed the
@rzginal applications

Uncier the above circumstances, we are of the.
view that the decision re.id on bythe respondents
wouid apply in this case and this case can be
cLoseé. Accordingiy, we close the Q.A."

2 We foliow the judgment and cliose the applicatione

3¢ There shall be no order as to costs.
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(5« KASIPANDIAN) (Ne DHARMADAN)
MEMBER (ADMINISTRAT IVE) | MEMBER (JUDICIAL )
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